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l ~islation against Jsory 

1071. SHRI BHOG NORA JHA: 
Will the Mini ter of AGRICULTURE 
b plea cd to stat 

(a) whether hi Ministry had i 11 d 
guid line' in 1975 t a lJ State and 
Un' 11 Territories for enacting uitabJe 
legislation aga in t usur ; j f 0 pecific 
d ·tail" tuer f nd lh"" nacun nt mad 
by States; 

(b) whether Patna High C u'l, 
Supreme Comt and ther High Court 
have decided in favour (f mortgnged 
ornamci ts, uten ils f't . to be returned 
by the mC'n~y knder to the p or d 
tor ; if 0, legal and fidminis rnlive sfep' 
to enf fCC the sam ~ aod 

(C) whether any upd ted and more 
effective guidelines are proposed to be 
is ued; if so, the detail therct.)f? 

THE MINISTER OF STATE I TH 
MINISTRY 0 AGRICULTURE (SHRI 
YOGENDRA MAKWANA) (a) 
Although D bl R 'Hef i a late ubj~ ,t, 
th Gov rnm;!nt of India had i SlI ~d 

guideline to the State Governm ?nts anJ 
Union Territories asking them to ena t 
suitable lcgisJa tion gi iog relief to the 
rurnl po r by iiquidating the n('ln-insti-
tutional debt of landJe s labourer. 
rural artis os & marginal farm ... rs whos 
an,mal hOll ehold income from all sour-
ces did n t cxcee' Rs, 2400/- per annum; 
and caling down the non-in tituli nal 
debt of small farmer. State-wise etaii 
regarding th .. ' enactments made by the 
State Governments and Union Territo-
ries are indicat"d in the stat~ment laid 
on the table of the HOllse. (Plac~d in 
library. See No. LT 8493/84). 

(b) Yes, Sir. Patna High Court and 
other courts have decided that the defi-
nition of debt includ ornament and 
'utensi Is and that the provisions of the 
Debt Relief Act apply to them. PelJow 
up action to enforce the deci i(lln is to 
be taken up by the State Government. 

(c) At the momen t, there is no pro-
posal to issue fresh guidelines. All the 
State Governments and Union Tertl-

torh:s have, how veT, b n rc en 1y 
requc ted to revi w the e i tiog debt 
fell f III Mure. an I al 0 t t r: 
tituti U' J • gl.:ncie in ordor t mil 1ml c 
the de ndenc~ of ~eak r s~cti n in 

non-ir .. lituti I ~I sour c 

Silting in D. V. . Re ' r\'oirs 

J07_. 
MU HERJE 
lRR1GATIO 

SHRIMATI ' ETA 
WiJJ the Mini ,ter of 
plea 'd 0 at" 

a) wh.:thcr rnm 'n t 1\1' 'war' 
of the J "(1 Y silting in and c( n cquenl 
reu I.:tion llf capucity of tht! D.V .. 
J' S rvoi r ; 

(b) if so, \ het 1 .. r Go "rnmcnt hay 
~olltemplated and r·.:m dial mea ure : 

(c) if 0, thc detJiJs thl't of and 
whe, \ ill su h rn 'H urcs be t.!X Clit j. 

un 

(d) if not. wh~thcr Govcrnm nl will 
do 0 \! ithout any further delay in view 

f the r D ::Ited 11 d caused by the 
D V . . disc:h 'll ' S • 

TH MINISTER 0 STATE OF THE 
1INl T Y OF IRRIGATION «(SHRI 

R M NI AS MIRDHA) ( ~I) The 
Se limen!. tion urvcy. carricJ out for 
Maithon and Panch ': l H;JJ Re .rvoirs of 
I V.C. i'1 1971 indl", ' t.d that the ave .. 
rag.. a 1l1Udl los of Jivc stor ~ w s 
o 6%, in aithol I I.!scrvoir nd ab ut 

I 1 ~6 in til;.! C I)C f P j !lchet R...: ervoir. 
The <IV rag nnnu I 10. ' in flood stora e 
\\ a found to b ne)jpihle in (h c • . e 
of Maill'l m whcrc[I , in th cas .... of Pan-
chet jll servoir, the ios m the 
cap~cilY wa 0.090;0' 

(b to ((!) atchmcll Treatm 'nt 
mt!<l . lIC are bt:ing implcmt.:ntcd in iden-
tified priority treatable are~ under the 

ent rally pon.orect Scheme of Soil 
n ~rvatjon in the Catchment of 

Riv r o f Valley Projects by the Mini -
try of Agriculture · The measure would 
h Jp check accelerated ero j n in tl 
catchme t r suiting from degradation 
ftnd fU1'ther deterioration. 




